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Jabaipur, this the 5th aay of October, 2004

Hoi'ble ^riM.P. alngh, vice Chairman
hen ble ain Maaan Mohan, Judicial Meirher

Union of India & Ors.
... A^iicants

(By Advocate - 3,ri B.da.Silva alo^gwift shrL s. Akthar)
V e r s us

R. R. Majumdar
... Respondent

(ByMvocate - airi SJC. Nagpal)
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By Maaan Mohan, ,

fiavlow /pplicationia filed to revle„/«call the
order dated 9th March, 2004 paaeed in OA Mo. 277/2000. Ihe
foresaia Original Application was allowed with direction
to the responcents to reinstate the applicant tc the j^at ci
Senicr Secticn Officer w.e.f. U7.1999 and grant him an
consequential benefits including arrears

g  of pay and aliov/an-cea in accordance vdth nrles and law. The learned counsel
tor the applicants m the EA has sutaitted «tat the crlglnai
BEplicant etpired cn 8.2.2004 i.e. befcre the date cf
passing or the aforesaid order in the Original Application.

2. Heard the learned counsel for thp.
original ^ rties and we findthat as the^appiicant in the OA has exnireri k.-

axpirea before the
order was pas^d in the said OA, the order nasc.. •

'  passed in the OAnas become infructuous to the e^t^n^
^  nd aDout direction to therespondents fc reinstate hi. fc the post of Senior Section

--cer w.e.f. .ho orter passed in the OA
not require any review. As regards

regaros the consequential
benefits it is open ror the respondents to grant the



* 2 *

same to the legal heirs of the deceased Government servant

as provided in the rules.

3. in view of the aforesaid, the RA has no merits and is

accordingly, rejected,

C'UP. Singh)
Vice Chairman

(J'ladan Mohan)
Judicial Member
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